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MINISTRY OF EXTERNAL AFFAIRS
iNatanda Division)
NOTIFICATION
New Deihi, the 3rd March, 2014

No. 8/321 /237201 1~1n exercise of the powers conferted by section 28 of the Nalanda University Act, 2010 (39
of 2010} and with the assent of the Visitor, the Governing Board hereby makes the following amendiment to the Nalanda
University Statutes, 2012, namely:-

2. Inthe Nalanda University Stattes, 2012 (heveinafier referred 1o as principal statutes, in statuie 6, for clause (43,
the fullowing clause shall be substitnted, namely -

{43 The Governing Board shall sominate the Chairperson aud other members shall be appaointed by the
Chairperson in consultation with the Chancellor”

3. Inthe principal statues, after statute 6, the following satuie shall be wserted, namely:—

“6A. Endowments Commitice.— (11 An Endowments Commitiee shall be constinuted to raise resources for the
Endowments Fund of the University. Tt shall also ussist the Governing Bourd in furtherance of Public Prvate Partoership
and shall interact with institutions, organisations and individuals for achioving the aims and objectives in such Public
Privawe Partnership programmes.

{23 The Committee shall perform such other roles and functions as the Governing Board may determine from
time to time.

(35 The Chairperson of the Commitiee shall be & permanent fnvitee to all the deliberations of the Governing
Board.

{4 The Governing Board shall nominate the Chairperson and other members shall be appointed by the
Chairperson in consuliation with the Chancelior”

Dr. ANUPAM RAY, Jt. Secy. (Nalanda)
[ADVT. [U4/Exty/191-D/13]

Note : (1} The principal Statutes were published in the Gazeue of India (weekly), Part 111, Section 4, dated the March
31-April 6, 2012 vide notification No. 8/321723/201 1.
{2) The principal Statutes were fast amended vide notilication No. 8/321/2372011 published in the Guzetie of India
Extraoedinary, Part 11, Section 4, dated Febraary 7, 2014,
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